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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

WEDNESDAY ,THE EIGHTEENTH DAY OF DECEMBER

TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

INCOME TAX TRIBUNA L APPEAL NO:17 1 0F 2008

Appeal filed under Section 2604 of the lncome Tax Act' against the Order

dated04.04.2007passedinlTANo.1.192/HYD/2006fortheAssessmentyear2002-

2003onthefileofthelncomeTaxAppellateTribunal'HyderabadBench'A'
Hyderabad preferred against the Order dated 01 09 2006 passed in Appeal No'

65/KMNI/ClT(A)A/jal06-07 on the file of the commissioner of lncome Tax (Appeals)'

Vijayawada preferred against the Order dated 06 03'2006 passed in PAN / GIR No'

R-359 on the file of the lncome Tax Officer, Ward - 1' Khammam'

Between:

M/s. Raaga Wines, D.No.2-4-116' P'S R Road, Khammam

...Appellant

AND

The lncome Tax Officer' Ward - 1 ('1), Khammam

...Respondent

Counsel for the Appellant : Mr' A'V'A' Siva Kartikeya

Counsel for the Respondent : Mr' J'V' Prasad' Senior SC for lncome Tax

The Court delivered the following: JUDGMENT
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T EHON'B THE CHIEF IUSTICEALOKARADHE
AND

TI{E HON'BLE I IUSTICE T. SREENIVAS RAO
I T o.171 f20

IUDGMENT, e, r tle Hott'ble lbe ChiefJutie Ahk Aradbe)

Mr. A.V A.Siva I(artikeya, learned counsel for the appellant.

Mr. J.\'.Prasad, learned Senior Standing Counsr:l for Income

Tax Department appears for the fespondent.

S appeal under Section 260A of the Income Tax

Act, 1961 (fcrr short the .Acr) has been filed against order

dated 04.04.2007, passed by the Income Tax Appeltate Tribunal,

Bench 'A', H),detabad (for short .the Tribunal)

I.f '.A.No. 1 1 9 2 i llyd / 2006.

3 The subjcct marter of the appeal perrains to the

m

ASSCSSrneNT

year 2002-2003.

4 The appe:rl was admitted on the following substantial q,r..aiJ.

of larv:

"V4rcther on the facts and circumstances of thc case, the
I lon'ble Tribunal is justified in holding that the assess,:e firm

)
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is not entitled to regisration more so after the reqt'ircments

of Section 184 of the Income Tax Act, 196L xe satisfied ?"

5. The aforesaid issue had been answered by a Division B'ench of

the erstwhile Andhra Pradesh High Court in Comrnissioner of

Income Tax v. Swarna Bar Restaurantl. tJTe are in respectful

agreement with the view taken by the erstwhile Andhra Pradesh Htgh

Court in the aforesaid decrston.

6 Accordingly, the substantial question of Iaw is answered against

the assessee and in favout of the revenue.

7 In the result, the appeal fails and is, hereby, dismissed. No

costs.

As a sequel, miscellaneous petit-ions, pending if any, stand

closed
NIVASA RAOSd/- K. SRI

JOINT REGISTRAR

//TRUE COPY//

SE TION OFFICER

To,

1. The lncome Tax Appellate Tribunal'-Hydel'.b?g,1-":"h 
'A' Hyderabad'

2 The Commissioner ot rnto'u1ii lnpieals)'-Vijayawada

i. lx." [i;u";n"Jrl*''iX ; ;"ff 1tT"uie roP u cl

5. one cC to Mr- .t.v. prasai 'sEii"i si r"t lncome Tax' Advocate toPUCI

6. Two CD CoPiese),
I 

[2011] 334 rTR 387 (AP)
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HIGH COURT

DATED:1811212024

JUDGMENT

lTTA.No.171 of 2008

DISMISSING THE ITTA
WITHOUT COSTS
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